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FIFTEENTH KERALA LEGISLATIVE ASSBMBLY

SECOND SBSSION

. 
BIJLLETIN PART-II

MY 19,2021.
No. 58

. .Firs! batc.h_ot Supplementary Demsnds for Grants

Governor.

The Govemor has made necessary recommendation under

Article 203 (3) read with Anicle 205 of the Constitution of India

for laying the Statement of First Batch of Supplementary Demands

for Grants for the Financial year 2021-2022 on the Table of the

House and for movilg the First Batch of Supplementary Demands

for Grants .

S V Unnikrishnan Nair.
Secretarv


